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2 45.13.94 "Heard Shri D.P.Dhalasamant,
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learned counsel for the petitione#. This

is basically an intennal matter concer-
ning the Postal and Telecommunication }

Departments. Mcofding to agreed
arrangements both Departments have to
release some quarters in favour of
each other, aa and when they fell
vacént. Such @ situation mey have
arisen with the retirement of Shri
N.K.Fatnaik, Group D Offfdial,
Bhubgnesgwar GPO, who is said to have
retired in the April, 1993. From the

correspondence annexed to this appl.’:.caw
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tion it is seen that the CGMI proposes! S\M»/ La bloeed

to allot this quarter to the present
applicant in case it is relea@sed by
the Postal Department. It is not for
this Tribun2l g to go into the merite
or matval claims of the departments
sincé these are mdtters to be sorted
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out between themselves. Inasmuch a8s one
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seems to exist a prima-~facke case for
releasing at least one Type I quarter
currently under the occupation of the
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002/ 25,11.P94 PoOstal Wing in favour of Telecommunica4
7avs »\h{lnf
tion Department and since it hds also
been stated that the Teleconmunicationd WC}w Q\q
}’ Department proposes to allot this quartyer
{ to the present applicant, it is hereby | O;wa\
directed that orders contained in the i
f{ CPMG, Orissa Circle,Bhubaneswar Memo /“A
i No.EVC-70/94 dated 18.8+1994 shall o
f not be operated for @ period of two O - N2
months, before which it is hoped that AN-DL. WO
the matters will be sorted out between ; i e
the two departments. The present
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applicant need not be disturbed from
the occupation of kxk his quarter Type I
No.225 in P & T Colony, Unit IV,

Bhubaneswar until then. Thus the apolicafé

tion is disposed of at the admission
stage. No costs.

Hand over @ copy cf the order
to the petitioner's counﬁl forthwith,
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